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The Applicant is absent on
call.,AJD.returned after
service from R=4 who is
absent on call, No steps
taken by him to file
counter, Awalt return of
aA.D§ from other respondents
till 19.8.02
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The Aapplicant is absent on
call., R=4 contihues to rem
absent, AJDs not yet back
from R-1 to R=3 although
notices by registered post,
gsent on 2.6.02 and hence
the service treated sufficie
on them, Call on 23.2.02 for
counter if any.
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Order dated 13,;,@“2 t & =

Heard Shri S??-J -Nanda, Advm for the
Applicant and Shri A.K.Bose, learne&%Senmr
Standing Counsel for the Rqspcndents.
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Applicant's faisher aied premaﬁ;reby

on 27.9.1996, while working as Deputy Pest Master|
of Sambalpur Head Office; It .a'.gpears that the ..
applicant's family are the mém%ers of Scheduled
Trribe/Oram, Following to premature/untimely
death of the sole bread earner of the familir,

the family has gone to distress and in the said

premises, & prayer was made to provide an
employnent assistance ,On campass ionate ground ,

to the present applicant; the mnly son of the
Reputy

deceased/Post Master. The prayer of the Applicant
having been turned down by the Circle Relaxation

Committee, he has filed the present Original

Application under Section 19 of the AeTolct
for redr;essal of his grievances, The following
two grounds have been assigned under Annexure-7 ‘
dated 30.1.2002 by the Respondents, while
rejecting the claim of the Applicant for a

cempass ionate appoint-nent’ —

1. The family has got total termminal

benef it arcund Rs.2, 44, 163/- &
also getting Family Pension @

- Rs¢2770/= + DeRe pom,

2. There is no liability"

Both the grounds aforesaid are interlinke

Law is well settled in the cases of Balbir Xaur
& Another vs, Steel anthority of India Ltd. & |

Ors.Creportea in 2002(2) ATT(SC) 255) Rankanidhi ¢

wt

N Kahoo vs. Union of India(reported in 2002(2) 1 ‘

Cad oD (AT) 21) and Mina Kimari Mohanty & another

vs, Union of India % Qrs.(reported in (1994) 2 .,

o e

TS Z

A“_—_‘———LQ




Bt i

4

ATT(CAT) 12@ that termminal benefits sheuld

ties are absent , e

() &LE DA No 42U Jo2
h{OTES OF THE RE IS TRY ! ORDERS Oﬁ THE TRIBUNAL
b‘O ‘steps take% et be camputed for determmination of indigent

by tgto ‘file counter.

Therefore, put up before .| oon3ition of the family. Thus the first grcund
the Bench for further

orderse s | urged for rejection of the prayer for ccmpasSion-
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w ‘ REGIééRAR' ate appointment is /\wermled. Now let us examine

the 2nd greund urged for rejection of the

' LJ :
Cﬁo/j/w , prayer., It has also been explained in the

Edier counter( as pointed but by Shri Ae.KeBese, learned

R, S LD Senior Standing Counsel) that following to
' premature death of the Deputy Pest Master,

,' / : the fakk family, now consists of the widow
only
"’)‘\0L M and the/son (Applicant). It is the case of the

- O SR R N Respondents that since the family has réecaived

a substantial amount towards terminal benefits,

the same is sufficient for two members of a

| LB~ T Whmanlies
[ : ; ' famly to sustainAf;d it cannot be said that

— £ |y WS DR the family is indigent, '
3ince the determination of the indigent

kol A ~ condition of the family®s terminal benef its are
7(\’ 1 Q ?
-’ not to be computed; it can safely be concluded
CXV - TY. v SRy that the family is in distress condition and,
o ARl R R once the family is in distress condition, a
: e, L o o,
| BPe 4 b compass ionate appointment should be given to
CAer (l« ~ .
T one of the members of the family to remove the

indigent condition,

; In the aforesaid premises, while
quashing/setting-aside the order under Annexre-7
dated 30.1.2002, the matter is again remitted baek
| to the Respondents, who should .Gonsider to x
» _ provide a campassionate appcint:(rzi/ent in favaur 1
i of the Applicant; as terminal benefits are not
to be camputed for determining indigent

condition of the family. Since the death of the -
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’ if i “
¥ Deputy Post Master took place in the famthaf Jane/96,

the Respondents would act expeditwsly, prd:'e .
¢ "
the end of March, 2003 on the direction as givnm abwe.

‘ This O.A. is disposed of in the light ﬂ the

g

observations and directions made abeove, No cmu, e
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Send copies of this order to Respondents and
free copies of this aerder be alsc handed over to the

learned counsels of both sides,
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